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NOTIFICATION

In exercise of the powers conferred by sub-section {1) of Section 272 read
with Section 20 of The Tripura Lokayukia Act, 2008 the State Government,

in consultation with the Lokayukta for the State of Tripura hereby makes the
following Rules, namely:-

1. Bhort title and commencement:- (1} These -Rules may be called The
Tripura Lokayukta (Remuneration, Allowances and other Terms and
Conditions of Service) Rules, 2012,

(2} They shall come into force on the date of their publication in the official

gazelte. :

2. Definitions: - These Rules, unless the context otherwise requires,

{a) ‘Act’ means The Tripura Lokayukta Act, 2008.
(b} Lokeyukia’ means the Lokayukta for the State of Tripura appointed by
the Governor of Tripura under Section 3 of the Act. :
{c) "Governor” means the Governument of Tripura.
{d) All other words and expression used in this Rules but not defined shall
have the same meaning as assigned to them in the Act.

3. Balary and allowances of Lokayukta:

The salary and allowances of Lokayukta shall be same as admissible to
a serving  judge of  the High Court wunder the High Court
Judges (Conditions of Service) Act, 1954.

Provided that the salary of the Lokayukta shail be reduced by the
amount of pension and except the amount of Dearness Relief/Allowance,
being drawn by him with his pension as a retired Judge of the High Court.

Provided further that if he wants to draw DA as Lokayﬁkta he shall zease
to draw DA/DR admissible to him as retired Judge of the High Court.
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4, Tm’aﬁelﬂng Allowances -

The Lokayukta shaijl be entitled to travelihg allowaneces at par with

& serving Judge of High Court for every journey performed by him for

the purpose of attending the meeting or for the purpose of attending

i1,
[ D. Reang]” '

Under Secretary to the
Government of Tripura

Frinted at ihe Trinura Sovernment Fress, Agariala,



